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CENTRAL ADMIMISTRATIVE TRIBUNAL: PRINCIPAL BENCH '8

Mew Delhi, this the 12th day of Septembaer,2002
HON’BLE SH.KULDIP SINGH, MEMBER (J)

amt . laxmi Devi,
Wio Latas Shrl Jugdi&h Chander,

5 P N Rro 2re am o
Mukesh Sharma,
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The Union of Iﬁdia
Ministry of Home A
Mew Delhni.
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Commissioner of Police,

Delhl Police, Police Headduarters,
I.T.0.

How Dalhi.

Dy.Commissioner of Police,

Dalti Rolice,

Indira Gandhi, International airport,

Hew Delhi-110054 -RESPONDENTS
avocate: Shri Mohit Madan proxy counsel of

ri Rashmi Chopra)
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Applicant in this case has oraved Tor & direction

spondents to give appointment to applicant no.?  on
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COMPESETONATE JGrourds .,

smployved  with respondents had died in

Mg

The Tacts as alleged in brisf are that the father

the applicant no.2, namely, Shri Jagdish Chander  was

the  applicant is that after the death of Late 8hiri

sgdish Chander, $.I1. ‘the applicant no.l, the widow of

sl Sharma, i.e., the applicant no.? on compassionates
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Magipal  wa. State of Haryvana (19%4) 4 3CC 138
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grounds. The sass of the apblicant no.2 wWas  SoOnsiuersy

by - the ,r@*punuént& but was rejected by Impugned

a-1) wide which the applicant was Informed that ke

gt Committes headed )
Commissioner of Police held on 27.4.2001 and after
into consideration the financial condition o
decesasad  family, liabilitiss and other relevant

such  as  the presences of sarning member, size

Tamily, age of the deceased at the time of death,
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the ohildren and the ezsential needs of the Tamily as

asubject, 1t was Tound that the applicant <o not

o get appointment on compassionate grounds.

3. The raspondents  in thelr reply pleaded that the
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oasE o the applicant on compassionate groun

ds  was

processed  and It was found that the family of the lats

S.Il.consists of widow, mother oF the decsass

sy PR UNNTR ry vey ) an 3 s, T A VRS PRE- GpraY | 2, PRY 7 VS - o " 28 Na b
mari-iaed HOTH &Na ONE& UNNLari-iaed 8o . Both the aldar sons
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and i drawing family pension 2 of Rs. 3382 p.i

as  admissible  from  time to time. Shes was  also  in

an the  Supreme Court’s judgesment in the case of
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"Mere  Jdeath  of an emploves in  harness
dess ot antitle his  family  to such
source OF livelihood. The Governmsnt or
e Public authority concernad has Lo
waming the finsncial condition of  the
b
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voooof the deceased and it is only if
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it iz satisfied, that but  for ths
pirovisions  of employvment the family will
not be able to meet the orisi at a job
i
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hardships where the family is  In  indigsnt
tarncs . It iz not a question oFf Tamily orisis
cannat be tide over and to provide the job o the

eir, i.e., applicant no.2. The purpose to provide

on compasaionate grounds o the leagal heir of the

) amplovees s not sustainable. On the facts  and

circumstances of the ocase, I Tind that the 08 has no

merit argd the same is accordingly dismlssad. Mo costs.
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(KULDIP SINGH)
MEMBER(J)




